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REPORT ON MINING ACTIVITY AT VILLAGE- PANCHAYARA,
TEHSIL-LONI, DISTRICT-GHAZIABAD (UTTAR PRADESH)

IN THE MATTER OF HON’BLE NGT (PB)

Mr. Ashok Kumar & Am. Vs State of UP

In

(Original Application No. 1003/2024)

1. Background:

Hon’ble NGT, Principal Bench, New Delhi vide order 04.11.2024 in the matter of Mr. Ashok

Kumar & Am. Vs State of UP in Original Application No. 1003/2024 directed for constitution of
a Joint Committee comprising District Magistrate Ghaziabad, Divisional Forest Officer,

Ghaziabad, Uttar Pradesh Pollution Control Board (hereinafter referred to as 'UPPCB’), and,

Central Pollution Control Board (hereinafter referred to as 'CPCB') and to submit a factual

report in the matter.

Relevant para of the Hon’ble NGT order is as below: -

“3. Looking to the allegation made in the original application, \ye are prima facie of the view

that a substantial question relating to environment has arisen out of implementation of
enactments mentioned in Scheduled-I of NGT Act, 2010, but, be.fore taking any further action in
the matter, we Dnd it appropriate to obtain a factual report for \vhich \ve constitute a Joint

Committee comprising District Magistrate Ghaziabad; Divisional Forest OffIcer, Ghaziabad;

Uttar Pradesh Pollution Control Board arereinafter referred to as 'UPPCB’); and, Central
Pollution Control Board (?rereinafter referred to as 'CPCB’)

4. CPCB shall be nodal agency for coordination and compliance.

5. Above committee shall collect relevant information after visiting the site and submit factual
report within one month.

6. List this matter on 05.12.2024."

Copy of the referred order of Hon’bIc NGT is enclosed at Annexure No 1.
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2. In compliance of said order, following officials were nominated from the concern Department:

•

•

•

•

Sh. Saurabh Bhatt, ADM(F&R), Ghaziabad

Sh. Gaurav Gehlot, Scientist 'C’, CPCB, Delhi

Ms.NimiKuchiya, FRO, Divisional Forest Office, Ghaziabad

Sh. Anshul Sharma, AEE, UPPCB, RO, Ghaziabad

The joint committee carried out the site visit on 30.11.2024 by. During visit, following
officials/persons were also present:

•

•

•

•

Sh. SaurabhChaturvedi, Mining Officer, Ghaziabad
Sh. Arvind Kumar, Scientist 'B’, CPCB, Delhi

Sh. Sanjay Kumar, Dy. RO, Divisional Forest Office, Ghaziabad

Sh. Praveen Gaud,Representative of the project proponent

4. General observation during the site visit of leased mining area at Village-Panchayara,
Loni, Ghaziabad:

Observations based on site visit and records issued made available by UP PCB RO Ghaziabad

and Mining Department Ghaziabad are as follows :

> Environmental Clearance (herein to be referred as ''EC’) was granted for sand /
moramminingby State level Environmental Impact Assessment Authority (SEIAA)
Uttar Pradesh on 27.05.2021 to Shri Bani Singh, Salasar Conlplex, 306 Shankar Vihar

Colony, Quamsi, Aligarh – 202001 (M/s New Panther Security Guard Service) vide letter

no. 27/Parya/SEAC/5793/2019 dated 27.05.2021 for mineable area (8.512 Ha) out of
total lease area as 12.512 Ha. The EC was further amended on 29.09.2021 vide letter no.

201/SEAC/5793/2019 dated 29.09.2021. (The copy of EC and amended EC is annexed as

Annexure-2 and 3).

> Lease under Article 35 through e-stamp with Certificate Number IN-
UP94105203936034T was registered on 08.10.2021 with M/s. New Panther Security

Guard Service (Shri Bani Singh S/o Shri Raghunath Singh)for mining of 1,77,737 cubic
meter (per annum) for 05 years at Tehsil-Loni Gram-PanchyaraKhand Number 02 Gata

No.303 mi, 313 mi, 290 mi, 301 mi, 303 mi, 304 mi, 314 Ini, 297 mi, 298 mi, 302 mi,
311 mi, 312 mi, 313 mi & 314 mion 8.512 Hectare area. (Annexure-4)

> Consolidated Consent to Operate (CTO) and Authorization under Section 25 of the Water
(Prevention & Control of Pollution) Act, 1974 and under Section 21' of the Air
(Prevention & Control of Pollution) Act, 1981 was granted by UPPCB on 07.01.2023 for
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a period from 14.12.2022 to 30.12.2026. (Copy of Consolidated CTO is annexed as

Annexure-5)

> The date of start of mine was 12.11.2021. A per portal of Directorate of Geology and

Mining, Uttar Pradesh, the total quantity of mineral excavated from the start of mine is
tabulated as below:

year
Nov 2021-Oct 2022
Nov 2022-Oct 2023
Nov 2023-Oct 2024

Permitted (mluanti1
177736.8
177736.8
177736.8

Excavateduanti
85851
8 1 750

142402

> The co-ordinates of mining areas are as below:

Latitude (N)
28o48’ 1.02” N
28o47’49.56” N

28'47’39. 12” N
28o47’39.35” N

28o47’48.74” N
28'48’2.80” N

Longitude (E)
770 12’ 19.63-' E

77'12' 17.52” E

77o12’19.04” E

7

77o12’10.86-’ E

77'12’13.01 ” E

'> Mining Officer Ghaziabad informed last District Survey Report was prepared in 2017. It

was amended on 02.03.2019 which included present lease area (copy of amendment is
annexed as Annexure- 6). The draft for District Survey Report(2024) has been issued on

05.07.2024 in public domain and final DSR is under finalization by District
Administration.

> Project Proponent informed that the replenishment study report was conducted during
2021-22 .& 2022-23,however, the same was not made available to committee member

during visit.

> During site visit on 30.11.2024 by joint committee, mining activity was not observed on

the site. Project Proponent informed that mining activity was discontinued after

30.06.2024 (due to monsoon period) and not started since 30.06.2024 to till date. Mining
Officer Ghaziabad informed that transport permit has not been issued after 30.06.2024.

> A camp office and weigh bridge was observed constructed by project proponent. It was

informed by project proponent that all machinery for mining activity are hired through
third party and the same is not hired from 30.06.2024 onwards.

3
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> During site visit by joint committee, winter migratory birds (Common swift or swallows,

Sea gulls, Moorhen etc.) were observed (photographs attached).

5. Observation regarding issues raised in the compliant:

Issues raised
•

related to mining violations:-
The mining is being carried out beyond the allotted limit / Being carried out

beyond the sanctioned Lease Area / Carrying out mining outside the coordinates /

works for more than the allotted time in a day / doing illegal mining work at night
by taking out sand up to 100 feet below with the help of lifter boat machine (para
3)

constructed a two dams (Bandh), (para 5)

the proponent is mining the sand much deep from the bottom of the river, from

approximately 20-30 feet below which is impermissible. with help of the poclain
and other heavy machines, (para 7)

carrying out illegal mining in No. 310-309,(para 10)

making very deep pits by building a dam.(para 12)

•

•

•

•

Observation:-

• Mining activity was not observed on day of visit of joint committee. Project Proponent
informed that mining activity was discontinued after 30.06.2024 (due to monsoon period)

and not started since 30.06.2024 to till date. Mining Officer Ghaziabad informed that
transport permit has not been issued after 30.06.2024.Excavation mark were not observed

on the sand deposit in the mid of the river which also indicated that mining has not been
carried out after monsoon

• Illegal mining by project proponent has been observed earlier by District Authorities, a
notice was issued to project proponent by Mining section, ADM Office Ghaziabad on

dated 09.05.2024 for illegal mining of 840 cubic meter of ordinary sand out and

accordingly fine was imposed on project proponent as per rules.(Annexure-7)

Issues raised to Green beltdevelopment: -

• That the proponent was also required to plant 625 trees on both the sides of the
haul road, (para 7)

Observation:-

• The project proponent informed that the trees were planted in mining lease area

which were damaged during flooding in year 2023, however, no plantation
wasobserved by the committee.

4
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Issues raised to impact on Adjacent Agricultural Land:-

• Adjacent agricultural land situated on the banks ofYamuna are being affected and

are in the danger of completely becoming an uncultivated land. (para 9)

Observations: -

• At present agriculture land near the lease area was not found affected.

Issues raised to Mine operation: -

• Breached the limit for the number of vehicle allowed to be deployed at the mining site.

34 vehicles are allowed. (para 4)

• Deploying heavy machineries, the use of poclain machines and other such machines (para
6)

• The proponent has not adopted the practice of regularly sprinkling the water during the
transition of the vehicles, (para 8 )

Observations:-

• Mining activity was not carried out on the day of visit. It was informed by Mining Officer
Ghaziabad that transport permit has not been issued after 30.06.2024. Compliance of
these points can be enforced during mining operation.

6. Conclusions / Recommendations:

I. The mining department should carry out vigil during day as well as night and ensure that

no illegal mining takes place in Yamuna river.

2. The EC issued by SEIAA Uttar Pradesh stipulated the method of mining as opencast

Semi-Mechanized therefore. heavy machinery and lifter boat should not be allowed near
the river.

3. Stringent action should be taken against any persons foundcanying out illegal mining,
using heavy machinery and lifter boats near the river, and obstructing flow of the river.

4. Compliance of following salient requirements must be ensured by Project and Mining
Department before allowing further mining:

o Installation the boundary pillars as per co-ordinates & Environmental Clearance
conditions.

o Adequate plantation in time bound manner as per Environmental Clearance
conditions

5
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o Replenishment study of the area about mining deposits as per Environmental
Clearance conditions.

o Hydrogeological study to ascertain the impact on river channel and water table as

per Environmental Clearance condition (no 16).

5. Environmental compensation for illegal mining of 840 cubic meter quantity of ordinary

sand may belevied as per Approach 2 scale approved by Hon’ble NGT vide order dated
26.02.202 1 in the matter of OA No. 360/20 15.

Joint Committee Members:

Sh. Saurabh Bhatt, ADM(F&R), Ghaziabad

Sh. Gaurav Gehlot, Scientist 'C’, CPCB, Delhi

FRO,Ms NimiKuchiya, Divisional Forest Office
Ghaziabad

Sh. Anshul Sharma, AEE, UPPCB, RO, Ghaziabad

: 3) 142+
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Item No. 04          Court No. 2 
 

  
BEFORE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI   
 

   
 

 

Original Application No. 1003/2024 
 

 
Mr. Ashok Kumar & Anr.        Applicant(s) 

 

Versus 
 State of UP                    Respondent 
 

 
  

 

Date of hearing: 04.11.2024 

 

 

 

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER 
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER  

    
   

 Applicant: None  

Respondents: None 
 

ORDER 
 
 

1. On a letter petition dated 23.12.2023 sent by Ashok Kumar s/o  late 

Sh. Dharam Singh and Karan Singh s/o late Sh. Ved Prakash, present 

application has been registered under Sections 14 and 15 of National 

Green Tribunal Act, 2010 (hereinafter referred to as NGT Act, 2010’) in 

exercise of suo-moto jurisdiction, in view of law laid down by Supreme 

Court in (2022) 13 SCC 401, Municipal Corporation of Greater Mumbai 

v. Ankita Singha & Ors.  

 

2. Complainants have alleged that  M/s. New Panthar Security Guard 

Service has got a mining permit/lease for sand mining at Yamuna river-

bed i.e Gata No.303 mi, 313 mi, 290 mi, 301 mi, 303 mi, 304 mi, 314 mi, 

297 mi, 298 mi, 302 mi, 311 mi, 312 mi, 313 mi & 314 mi situated at 

Khand No. 02,Village-Panchayat, Tehsil-Loni, Ghaziabad, UP. 
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Mining activities are being carried out by proponent on a total lease area 

of 12.512 Ha (mineable aera is 8.512 Ha). Mining has been conducted  in 

violation of conditions of Environmental Clearance (hereinafter referred to 

as ‘EC’) granted by State Level Environment Impact Assessment Authority 

of State of UP (hereinafter referred to as ‘SEIAA, UP’) and they have dug 

out  river-bed at the depth upto 100 feet with the help of lifter boat 

machine. Proponent has constructed two dams (Bandhas) so as to stop 

flow of water and thereby natural flow of water has been diverted affecting 

flora and fauna of the river and this is also affecting and damaging 

agricultural crop standing in the nearby agricultural land due to creation 

of obstruction in the smooth flow of river water. Proponent is also deploying 

heavy machinery such as poclain, etc., for mining activities and has also 

not carried out plantation as required in the EC. Complaint is supported 

with two videos and certain photographs appended to the complaint. 

 

3. Looking to the allegation made in the original application, we are 

prima facie of the view that a substantial question relating to environment 

has arisen out of implementation of enactments mentioned in Scheduled-I 

of NGT Act, 2010, but, before taking any further action in the matter, we 

find it appropriate to obtain a factual report for which we constitute a Joint 

Committee comprising District Magistrate Ghaziabad; Divisional Forest 

Officer, Ghaziabad; Uttar Pradesh Pollution Control Board (hereinafter 

referred to as ‘UPPCB’); and, Central Pollution Control Board (hereinafter 

referred to as ‘CPCB’) 

 

 

 

4. CPCB shall be nodal agency for coordination and compliance.  

 

 

5. Above committee shall collect relevant information after visiting the 

site and submit factual report within one month. 

 
 

6. List this matter on 05.12.2024. 
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7. A copy of this order be forwarded to Members of the Joint Committee 

by email for compliance. 

 

 

Sudhir Agarwal, JM 

 
 

 
 

Dr. Afroz Ahmad, EM 
 

 

 

November 04, 2024 
Original Application No. 1003/2024 

JG. 
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    
CCA is hereby granted to NEW PANTHER SECURITY GUARD SERVICE located at gata
303mi,313mi,290mi,301mi,303,304mi,314mi,297mi,298mi,302mi,311mi,312mi,313mi,314mi,GHAZIA
BAD,201102. subject to the provisions of the Water Act, Air Act and the orders that may be made further
and subject to following terms and conditions :-
1.					This CCA NEW PANTHER SECURITY GUARD SERVICE granted for the period from 14/12/2022 to
31/12/2026 and valid for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    

172245/UPPCB/Ghaziabad(UPPCBRO)/CTO/both/GHAZIABAD/2022 Date: 07/01/2023

To,

M/s

NEW PANTHER SECURITY GUARD SERVICE

gata
303mi,313mi,290mi,301mi,303,304mi,314mi,297mi,298mi,302mi,311mi,
312mi,313mi,314mi,GHAZIABAD,201102

Application Id-
18964632

S
No

Product Quantity Unit

1 Sand Mining -
2,50,240 Cubic
Meter/Annum

00 Metric Tonnes/Day

2 (Total Lease
Area12.512 Hectare,

00 Metric Tonnes/Day

3 Total Mining Area-
8.512 Hectare)

00 Metric Tonnes/Day

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 0.8 KLD Septic Tank
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Industrial Effluent Quality Standard
 

(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

4. 	Essential documents to be submitted by the Industry/Unit as Applicable :-
(i)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6.	Unit has to comply  with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.

S.No. Parameter Standard

S No. Parameters Standards

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

S No. Stack no Parameters Standards

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40
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7.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

                                                                                    
Specific Conditions:-
1.This consent is valid only for products and quantity mentioned above. Industry shall obtain prior approval
before making any modification in product/process /fuel/ Plant machinery failing which consent would be
deemed void.
2.The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981 as39
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amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicable rules
notified under E.P. Act 1986.
3.The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with the
provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement) Amendment
Rules, 2016 as amended.
4.The Unit should be operated in such a way so that there is no adverse impact on public and environment.
5.The Unit shall submit quarterly monitoring reports of treated effluent from a certified / approved
laboratory under E.P. Act 1986.
6. Unit shall comply with CAQM direction passed time to time.
7.Unit shall comply with CAQM direction no. 66 regarding operation of units during GRAP. 8.Unit shall
comply with the Environmental Clearance dated 10.09.2020 issued to the PP.
9.Unit will follow all the guidelines/conditions regarding NOC issued by the District Magistrate, Ghaziabad
and Mining Department.
10.The unit will have to ensure permission from the UPGWD/CGWA for ground water extraction and it will
be the responsibility of the industry to comply with the various conditions of the permission taken.
11.The unit shall submit the point wise compliance report of the conditions imposed in the CTO issued by
the Board for year 2026 and audited balance sheet for the current year and the details of fees deposited
during last three years within a month otherwise this CTO may be revoked.
12.If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.
13.The unit shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P Rules 1986.
 
14.The unit shall abide by all the orders / directions issued by Hon’ble Supreme Court, Hon’ble High Court,
Hon’ble National Green Tribunal, CAQM, Central Pollution Control Board and U.P Pollution Control
Board for protection and safeguard of environment issued from time to time.
15.Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board.
16.The unit should ensure the operation of the air pollution control system such as water sprinklers etc in
such a manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.
17.The unit shall obtain prior consents in the event of any addition of new emission generation sources such
as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in accordance with section-
21/22 of air Act 1981 (as amended respectively).
18.The unit should be operated in such a way so that there is no adverse impact on public and environment.
19.MSW waste should be suitable segregated. A separate and isolated MSW collection center should be
provided.
20.The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For green
belt at least 8 feet height plants should be planted which shall be properly protected as proper irrigation and
manoeuvring arrangements shall be made. For the development of the green belt the guidelines issued vide
Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be complied.
21.Unit shall establish Miyawaki forest as per the GO no. 1011/81-7-2021-09(writ)/2016 dated 13.10.2021
of Deptt. of Environment, forest and climate change and BG of Rs. 50,000/- be deposited within a month
time along with the proposal for proposed plantation.
22.Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 53 and 62-66 and other direction issued time to time regarding use of cleaner fuel and
any other directions that CAQM gives in this context.
23.Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 55 and 62 regarding DG sets and any other directions that CAQM gives in this context.40
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24.Unit shall operate and maintain/upgrade the air pollution control device in such manner that emission
should be as per norms prescribed by CAQM.
25.For operation of DG sets during GRAP period unit shall comply with CAQM direction no. 55 and 68.
26.Unit shall submit latest stack/ambient air monitoring report from NABL approved laboratory within one
month.
27.Unit shall comply with Environment clearance/permissions obtained for mining from competent
authority.
28. Unit shall comply Environmental Clearance from State Level Environmental Impact Assessment
Authority, U.P. vide letter no. 201/Parya/SEAC/5793/2019 dated 29.09.2021 and letter no.
27/Parya/SEAC/5793/2019 dated 27.05.2021.
 

                                                                                    
                                                                                    

 CEO
C-1.

Copy to:
                                                                                    

Regional Officer, U.P. Pollution Control Board, Ghaziabad.
                                                                                    

CEO
C-1.
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